59 Written Answers

(b) if go, what will be the extent of Central
assistance in the expenditure likely to be
incurred?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION  (SHRI =~ SIKANDAR
BAKHT): (a) No, Sir.

(b) The Central Government had assured
the Government of Assam of financial
assistance upto Rs. 25 crores; 50 per cent by
way of grant-in-aid and 50 per cent by way of
loan for the construction of new Capital.
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Rehabilitation of Tribal families

*385. SHRIN. K. BHATT: SHRI
BALRAM DAS: SHRI
SAWAISINGH SISODIA:
SHRIMATI RATAN KUMARI:

Will the Minister of WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to state:

t[ ] English translation.

[ RAJYA SABHA ]

to Questions 60

(a) the number of tribal families
which have so far been rehabilitated
in the Paralkote Zone of the Danda
karanya Project; and

(b) the number of families which
still remain to be rehabilitated in the
said area and by when they are likely
to be rehabilitated?]
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fflTHE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND
REHABILITATION (SHRI SIKAN-DAS
BAKHT): (a) and (b) On the 25 per cent of
the reclaimed land released by the
Dandakaranya Project, 343 tribal families
have so far been settled in the Paralkote Zone.
The Government of Madhya Pradesh have
decided not to settle any more families in that
Zone but to utilize the funds provided by the
Dandakaranya Project towards the cost of
reclamation of land and settlement in respect
of the tribal quota for financing the Integrated
ribal Development Project and on the overall
development of the tribal population living in
the Paralkote Zone.]



